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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.N0.239/97 Date of order@s.3.97
BETWEEN:

D.Venkateswara Rao .. Applicant.

AND

1.The Telecom Commission,
Rep. by its Chalirman;
Telecommunications, New Delhi.

2. The Directot General,
Telecommunications, New Delhi.

3. The Chief General Manager,
Telecommunications, A.P.Circle,
Abids, Hyderabad.

4. The Dy.General Manager (Admn.),
Office of the OGMT, Telecommunications,
A.P.Circle, Abids, Hyderabad.

5. The General Mahager,
Telecom District, Central Telegraph
Office, Vijayawada.

6. The Senior Superintendent,
Telegraph Traffic, O/o General Manager,
Telecom District,
Central Telegraph Office,

Vijayawada. - .. Respondents.
Counsel for the Applicant ..Mr.V.Venkateswara Rao
Counsel for the Respondents ..Mr.N.R.Devraj
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

JUDGEMENT

Heard Mr.V.Venkateswara Rao, learned counsel for the

applicant and Mr.N.R.Devraj, learned standing counsel for the

respondents.

2. The applicant in this OA alleges that he had| been

engaged as a casual labour in D.O.T.from 27.7.94 and is




e

working under R-6. But no engagement order has been enclosed
to the OA. The applicant further contends that by the reason
of his service without break as casual labour from the date
of his engagement he has become entitled to be granted
temporary status and reghlarisation under "Casual Labourers
{Grant of Temporary Status and Regularisation Scheme). It is
his grievance that the respondents have not granted him.
temporary status and regularisatibn. He therefore prays that
the respondents may be directed to give him the benefit of
that scheme indicated above. The applicant also challenges
the letfer dt. 31.7:95 (A-1) issued by R-3. He futther
states that he apprehends that on the basis of the létter he
may be dis-engaged at any time although no steps hgs been
initiated so far and.he is continuing as a casual labqur even

on daté.

3. Both the sides agreed thét this OA is a coverfed case
and'the direction as given in OA.777/96 disposed on [18.6.96
will hold good in this case also. In view of the above
submissions I follow the direction already given and| direct

as follows:=-

(i) It is left open to the applicant to file a
representation to the respondents for the relief as prayed
for in this OA subject‘to the condition that he is factually
working as on today and Secondly the representation is filed

within a period of 6 weeks from today.

(ii) ©On the representation being received from the
applicant within the stipulated period the respondents after

. taking the factual position shall examine the matter and take
a decision as .to whether the benefit of the scheme |can be
extended to the applicant and if not, record brief reagons in
support of that decision. 2 copy of the final decision taken
shall be supplied to the applicant. The representation to be
decided as early as possible preferably within a perigd of 3.

months from the date of receipt of the representation.




4. The respondents are directed that the‘applicant

not be dis-engaged until a period of 2 weeks expires
the decision on the representation in the event of reje
of his representation is communicated to the applicant.

direction shall 'stand automatically vacated after

shall
after
ction
The

that

period. Till such time the representation if submitted in

time is disposed of the applicant shall be continued

casual labour.

5. With the above observations the OA is disposed of

no costs.

( R.RANGARAJAN )

Member {(Admn.)

Dated ;05-03-1997 ﬁ‘f‘fﬂ“’lf%

: wod
Dictated in the Open Court "M ®
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Cony 0 sm

l.- The Chairman,

T@lecommunications,
New Delhi,

|

. 3. The Chiof General Mansger, Telecommunié%zo
' Circle, Abidg, Hvd, : oL,
- "4+ The Dy. Genersl Mana?@r(ﬂﬁmn.), 0/0 oGMT, 1\

nicationg, A.P.Circle, Abids, wHya, \
' E

Se. The Geners) Manager, Telacem District, Central\ )
Office, Vijayawa”a., L

n\\“ / - . )

6. The senior Superintendent, Telegraph Traffic, 0/0 | T N

General Manager, Telecom District, Centra] Telegranh -
0ffice, Vijayawada, '

One copy to gri. VeVenkateswara R3O, sdvocate,. car,
One copy to sri, N.R.Devarai, sr, C3SC, CAT, Hyd.

One Copy to Debuty Registrar(A), CAT, nyd,

One spare cony,

rRsm/ -
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JIH THI TZRTRAL ADNIHIST?ATiJE TRIBUNAL 2 HYDERADSD 3IMCH 2 HYDZ A R3AD.

ﬁ’i . . .
M. A.Nbe.354 to 401/98 in OA.Nos.234 L0 248/96,250 o 258/97

Dated: 16.1041358.

Ostween: '
N%T:)fUQJleiJLﬁhﬂaﬁﬁr WO  _ - ,., Applicant -

And

1. The Telaecoen commissian, RapP. o
by its Chairman,
T3 scommunications, mew-Delhi.

2. The Director Gencral,
tslecaommunications, MNeW Nelhi.

3. The chief Ceneral Managzl,
Tolecommunications, deP.Circle,
Abids, Hyderabad.

! o \
4., The Dy.Gensral fanagar (Admn. )
o/o CGMT, Telacommunicatlons,
i,0.Circle, Bbids, Hydsrabad.

5, The Gengral Managel, o
Telzcom District, Cenirual Telegraph
affics, -Vijayawada.

6. The Ssnior Supsrincendent,
Tslegraph Tpaffic, .0/o Genzral Monagol,
Telecom District, Eentral'Telegraph o -
nffice, Uljayawada. .. - Respondencs 3
‘ all ths M.As,

Counsel for the Applicant .« fr. yYenkateswara Rao V.
counsel for the Rzspondents " Mr,_N.ﬁ.Deuaraj,'Sr.GQSE
in Ma,384 ta 396/88 . ef
: Mr., UeUlnod Kumar, Addl.CGRC
B . in MA,387 to 400/58 ~
' . Mp. V.Rajbswara Rao, Addl.LGSC

in MA,401/98 in 04,252/97

CORAM:
THT HOM'RLT MR, 3.5, JA DATANTSUAR MemMs o (3)

A 7

THT TRTBUMAL MADE THC FRLLOEING CRCZR =

v

- _ The applicant has filsd this MA for implementation of the
dirzction df. 5.3,87 givan in the GAJ

2. In the 0A, the respondsnis WELE directsd to considap
r;presantation of thz agpplicant for grant of temparary statps.
direction was given on 5.3.97. It is not understood as to Why
respondent have Leken more than 18 months to taks decisilon gn
feprasentation.  The respandents snall comply with the dirzkticns

kin three veaks from the dete of reccipht of a copy of this opder.
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3. Thus Mﬁ_is disposzg of. - NO costs.
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Cony tos=

1

2.

3.

12,

ST

The Senior Supsrintendenz, Telsgraph Traffic, t/o The

The Chairman,; Tslscom Commission, Talscommunlcatlidn S,
Mow Dslhi. '

The Nirscior Ganoral, Talscommunications, . Neu Ue;hl.

The Chisf Gencral -Managar, Telzcommuniczationssy A.P.Circls,
enzral Managar (Admn.), 0/o CONT, Telscommunicatio
n.D,Circle, Abids, Hyderabad. ' )

The neneral Manag-r, Telscom pisirict, Central felecranh
Dffice, Yijeyawada.

fenzral Managcr, [slecom. District, Centrisl Telegraph GEfirn
Ul jeyavada, : '

“ne copy 0 Mr. V.Venkatoswero Rem,_ﬁdvdcata, CitT., Hyd.

Crz copy to (n. MeR.Devére], 3r.06-Ta, 5T, tivd.
Cnz copy to Mr. V.Yinod Kumar, Adil.OG Do, CoTe, fdyc.

Ons cepy ©o Mr. V.Bajeswara Rao, Addl.CG L., CAT., Hyd..

36 | délicata CORiGs. o ‘)

18 Original copics.
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